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PART IV

Acts of th. Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 30th December 1965 is hereby published for general information.
: SUMANT M. VIDYARTHI,

Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 40 OF 1965.

(First published after having received the assent of the Governor in the
Gujarat Government Gazerte on the 31st December 1965.).

An Act to establish and incorporate a teaching and affiliating University in the State
of Gujarat to be known as the Gujarat Ayurved University for the purpose
of ensuring efficient and systematic instruction, teaching and
training in the Ayurvedic system of medicine.
It is hereby enacted in the Sixteenth Year of the Republic of India as follows: —
' ' ' CHAPTER 1
PRELIMINARY
L () This Act may be called the Gujarat Ayurved University Act, 19651  Saort title

and commen -

(2) This section shall come into force at once. o
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(3) The State Government may by notification in the Official Gazetle, direct that
all or any of the remaining provisions of this Act shall come info force on such
date or dates as may be specified in the notification.

2. In this Act, unless the context otherwise requires—
(J) “affiliated” means affiliated under section 5 or 27,
(2) “approved institution” means an institution approved under section 30;

(3) * Ayurvedic imstitution” means an educational institution imparting in-
struction, teaching and training in the Ayurvedic system of medicine;

(4) “Ayurvedic system of medicine” means the Ashtang Ayurvedic system
of medicine including Nisargopachar system, whether supplemented or not by such
modern advances as are consistent with the funddmental principles of Ayurved
and as the University may from time to time determine;

(5 “college” means a degree college or a college teaching courses leading
to a diploma or a degree;

(6) “degree college” means an affiliated college which is authorised to sub-
mit its students to an examination qualifying for any degree of the University:

(7) “Faculty”™ means the Gujarat Faculty of Ayurvedic and Unani Systems
of Medicine constitoted under the Gujarat Medical Practitioners’ Act, 1963;

(8) “hostel” means a unit of residence for students maintained by the Univer-
gity, an affiliated college, or a recognised institution;

(9) “Principal” means the head of a college;

(I0) “recognised institution” means an institution recognised under
section 29;

(II) “registered graduate’ jueans a person ragtstered under the provisions
of this Act, as a registered graduate;

(12) “Statutes”, “Ordinances” and “Rules” means respectively the Statutes,
Ordinances and Rules of the University made under this Act and for the time
being in force;

(I3) “teachers” means professors, readers, lecturers and such other persons
imparting instruction in the University, an affiliated college, or a recognized
institution or an approved institution as may be declared to be teachers by the
Statutes;

I[‘:'uj
of
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(14) “teachers of the University” means teachers appointed or recognised by
the University for imparting instruction on its behalf;

(15) *University” means the Gujarat Ayurved University constituted under
this Aet;

(I6) “University centre” means a cemtre where post-graduate studies afé
imparted as determined by the Statutes and Ordinances; in that behalf;

(I7) “University college” means a college which the University may establish
or maintain under this Act or a college transferred to the University and main-
tained by it;

(18) “University department” means any post-graduate or research institu-
tion or department maintained as such by the University,

CHAPTER II
Tae UNIVERSITY

3. (I) The Chancellor, the first Vice-Chancellor of the University and the first Incorpora.
members of the Senate and the Syndicate of the University and all persons who E‘;‘vfmy
may hereafter become such officers or members, so long as they continue to hold :
such office or membership, are hereby constituted a body corporate by the name

of “The Gujarat Ayurved University".

(2) The University shall have perpetual succession and a common seal, and
may sue and be sued by the said name.

() The University shall be competent to acquire and hold property, both
movable and immovable, to lease, sell or otherwise transfer any movable or
immovable property which may vest in or be agcuirsd by it for the purposes of
_the University, to raise loans on the security of its assets and to contract and do
all other things necessary for the purposes of this Act :

Provided that the power to raise any such loans shall be exercised after obtain-
ing previous permission of the State Government.

4. Subject to such conditions as may be prescribed by or under the provisions Powers of
of this Act, the University shall have the following powers and shall perform the University.

following duties, namely : —

() to provide for instructicn, teaching and training in such branches of
Ayurvedic system of medicine aad allied subjects as it may think fit, to make
provision for research, advancement and dissemination of the knowledge of the
said system and subjects and to promote and encourage the knowledge of
Ayurved in its original concept;
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(2) to make such provision as would enable affiliated colleges, recognised
institutions and approved institutions to undertake specia]isaﬁql of studies;

(3) to establish and organise common pharmaceutical laboratories, libraries,
museums and other equipment for teaching and research; v

(4) to establish, take over, maintain and manage colleges, dnpanmenm,
centres and institutes of research or specialised studies; .

(5) to institute professorships, readerships, lecturerships, and any other posts
of teachers required by the University;

(6) to appoint or recognise persons as professors, readers or lecturers or
otherwise as teachers of the University; .

(7) to lay down the courses of instructions for the various examinations;

(8) to guide teaching in colleges, University departments, University centres
or recognised institutions;

(9) to institute degrees, diplomas and other academic distinctions;

(I0) to hold examinations and to confer degrees, diplomas and other amdcm!n
distinctions on persoms who—

(a) have pursued approved courses of study in the University or in an affi-
liated college unless exempted therefrom in the manner prescribed by the
Statutes, Ordinances and Rules and have passed the examinations prescribed
by the University, or

(&) have carried on research under conditions prescribed by the Drdmnms
or Rules;

(11} to confer honorary degrees or other academic distinctions in the manner
laid down by the Statutes;

(I2) to grant such diplomas to, and to provide such lectures, instruction
and training for, persons who are not enmrolled students of the University as
may be determined by the Statutes, Ordinances and Rules;

(I3) to admit educational institutions to the privileges of the University and
to withdraw such privileges;

(I4) to inspect colleges, recognised institutions and appmved mmhmnns and
to take measures to ensure that proper standards of mstrur:tmfl ‘teaching or
training are maintained in them, and that adequale h‘bmy and : laboratory
provisions are made thersin; : b _

(I15) to control andmmdmmm:ammmot utmgxwﬁnanmnludm
affiliated colleges, approved institutions and recognised institutions;,
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(f6) to hold and manage trusts and endowments and to imstitute and award
fellowships, travelling fellowships, scholarships, studentships, exhibitions, medals
and prizes; :

(I7) ' to fix, to demand and to receive or recover such fees and other charges
as may be prescribed by the Ordinances;

(I8) to establish, maintain and manage hostels;

(I9) to recognise hostels not maintained by the University, to inspect such
hosiels and to withdraw recognition therefrom;

(20) to co-ordinate, supt;.wise, regulate and control the residence, conduct and
discipline of the students of the University and to make arrangements for
promoting their health and general welfare;

21 to e supervise, Tegulate and control the conduct of under-
graduate and post-graduate teaching and of post-graduate research work and
teaching in the affiliated colleges and the institutions recognised or approved by
the University;

(22). to institute and manage—

(a) Publication Department;
(b) Pharmaceutical Department;
(c) Botanical Garden, and
(d) Medical Department; i
(23) to make provisions —
(@) for extra-mural teaching and other recognised activities;
(b) for physical education, National Cadet Corps and military training;
{¢) for students’ unions; and
(d) for sports and athletic activities;

(24) to co-operate with other Universities and authorities in such manner
and for suck purposes as the University may determine;

(25) to invite research scholars, students, professors, vaidyas, medical practi-
tioners and others interested in the study of Ayurvedic system of medicine to
give lectures, instructions, or otherWise help in the study of the Ayurvedic
system of medicine and to fix their pay, honoraria and other expenses payable
to them;
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(26) to colleet, edit or publish manuscripts, books, periodicals, pamphlets
and papers in the subject of Ayurvedic system of medicine or in any other allied
subjects and for that purpose to establish works and open printing press;

(27) to carry out or help surveys and research work in the field of Botany,
Biology, Physics, Chemistry, Medicine, Pharmacopoeia, Panchkarma, Naturo-
pathy, Yoga, Therapy, Toxicology, and History of Ayurveda and other allied
subjects;

(28) to do all such acts and things whether incidental to the powers afore-

said or not as may be requisite in order to further the objects of the University

- and generally to cultivate and promote Ayurvedic system of medicine and its
allied science as well as its other branches of learning,

Jurisdietion 5. (I) No Ayurvedic institution within the State of Gujarat shall, save with the
xdt:d;;ﬁ;_ sanction of the State Government and the University, be associated in any way with

ges. or seck admission to any privileges of any other University established by law.

(2) With effect from the date on which this section comes into foree, all institu-
tions situate in the State of Gujarat and functioning immediately before the said
date as institutions recognised under section 27 of the Gujarat Medical Practi- g, 5
tioners’ Act, 1963, shall be deemed to be admitted to the privileges' of the Univer- 1354
sity and the University shall, so far as it may be consistent with this Act, admit g
each such institution to the privileges of the University as an affiliated college,
recognised institution or as the case may be, approved institution.

(3) Any Ayurvedic institution situate outside the State of Gujarat may, subject
to such conditions and restrictions as the University and the State Government
may think fit to impose, be admitted to the privileges of the University.

Dnivecnity 6. (1) No person shall be excluded from any office of the University or from
open toall membership of any of its authorities or from admission to any degree, diploma
Iu?'eazﬁfm;?i_ or other academic distinction or course of study on the sole ground of sex, race,

gion, class, creed, class, place of birth, religious belief or political or other opinion :
ereed or opi-
nion.

Provided that the University may, subject to the previous sanction of the State
Government, maintain, affiliate or recognise any college or imstitution exclusively
for women, or reserve for women or members of classes and communities which
are educationally backward, seats for the purposes of admission as students in any
institution maintained by the University.

{2) It shall not be lawful for the University to impose on any person any test
whatsoever relating to sex, race, creed, class, place of birth, religious belief or pro-
fession of political or other opinion in order to entitle him to be admitted as a
teacher or a student or to hold any office or post in the University or to qualify
for any degree, diploma or other academic distinction or to enjoy or exercise any
privileges of the University or any benefaction thereof.
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7. (I) The Chancellor shall have the right to cause an inspection to be made by
such person or persons as he may direct, of the University, its building, laboratories,
libraries, museums, workshops and equipment of any institution, college or hostel
maintained, recognised or approved by, or affiliated to, the University, of the tea-
ching and other work conducted by the University and of the conduct of exa-
minations held by the University; and to cause an inguiry to be made in respect
of any matter connected with the University. The Chancellor shall in every case
give notice to the University of his intention to cause an inspection or inquiry to
be made and the University shall be entitled to be represented thereat.

(2) The Chancellor shall communicate to the Syndicate and to the Senate his
views with reference to the results of such inspection or inquiry and shall, after-
ascertaining the opinion of the Syndicate and the Semate thereon, advise the
University on the action to be taken.

(3) The Syndicate shall report to the Chancellor such action, if any, as it has
taken or may propose to take upon the results of the inspection or inquiry. Such
reports shall be submitted with the opinion of the Sepate thereon and within such
time as the Chancellor may direct.

(¥) Where the Syndicaie does not within a reasonable time take action to the
satisfaction of the Chancellor, the Chancellor may, after considering any explana-
tion furnished or representation made by the Syndicate, issue such directions as he
may think fit and the Syndicate shall comply with such directions.

(5) The State Government may, whenever if deems fit, cause a like inspection
or inquiry to be made in the manner described in sub-sections (I) to (3) above and
shall have, for the purposes of such inspection or inquiry, all the powers of the
Chancellor under the said sub-sections.

CHAPTER 111
OFFICERS OF THE UNIVERSITY.

8. The following shall be the officers of the University, namely : —
() The Chancellor,
(it The Vice-Chancellor,
(iii) The Registrar,
(iv) The Director of Pharmacy,
(v) The Director of Botanical Garden, and

(vi) such other officers in the service of the University as may be declared
by the Statutes to be officers of the University.

Inspection
apd  inguiry

Officers  of
University.
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%4 Theﬂtateﬁavmentshaﬂappoiutsnchpumuﬂthinksﬁtmbe
the Chancellor of the University.

{2) The Cpanneﬂor shall hold office for a term of five years and he shall be paid
suchhonumnumanﬂaﬂnﬂanmasmayﬁumﬁmemﬁmcbedmrmimdby the

(3) The Chamellor shall, by virtue of his office, be the head of the University
and the president of the Senate and shall, when present, preside at the meetings of
the Senate and at any convocation of the University.

(4) The Chancellor shall have such other powers as may be conferred on him
by this Act or the Statutes.

10. (I) The Vice-Chancellor shall be appointed by the State Government.

(2) The Vice-Chancellor shall hold office for a term of three years and he
shall be eligible for being appointed to that office for a further term of three years
only.

() The emoluments to be paid to the Vice-Chancellor, and the terms and
conditions subject to which he shall hold office shall be such as may be prescribed
by the Statutes :

Provided that such emoluments or such terms and conditions shall not, during
the currency of the term of the holder of that office, be varied to his disadvantage
without his consent.

() (d) During the leave or absence of the Vice-Chancellor, or

(b) in the event of a permanent vacancy in the office of the Viece-Chancellor,
until an appointment is made under sub-section (I) to that office,

one of the officers of the University nominated by the Chancellor for that pur-
pose shall carry on the current duties of the office of the Vice-Chancellor.

11. (I) The Vice-Chancellor shall be the principal executive and academic
officer of the University and shall, in the absence of the Chancellor, preside at
meetings of the Senate and any convocation of the University. He shall be an ex-
officio member and Chairman of the Syndicate, and of the commitiees constituted
under section 41. He shall be entitled to be present with the right to speak, at
any meeting of any other authority or body of the University, but shall not be
entifled to vote thereat unless he is a member of that anthority or body.

{?) The Vice-Chancellor shall have power to convene meetings of the Senate,
the Syndicate, and such other authorities of the University of which he is the
chairman. He may delegate this power to any other officer of the University.

(3) Tt shall be the duty of the Vice-Chancellor to ensure that this Act, the Statu-
tes, Ordinances and Rules are faithfully observed and he shall have all powers

necessary for the purpose.
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(4) (a) In any emergency which, in the opinion of the Vice-Chancellor, requires
that immediate action should be taken, he shall take such action as he deems
necessary and shall at the earliest opportunity thereafter report his action to such
obiiver, authority or body as would have in the ordinary course dealt with the
matter.

(b) When action taken by the Vice-Chancellor under this sub-section affects
any person in the service of the University such person shall be entitled to prefer
an appeal through the said officer, authority or body to the Syndicate within
fifteen days from the date on which such action is communicated to him.

(3) The Vice-Chancellor shall give effect to the orders of the Syndicate regara-
ing appointment, dismissal, suspension and pumishment of the persons in the ser-
vice of the University or teachers of the University or regarding the recognition
or withdrawal of the recogmition of any such teacher and shall exercise general
control over the affairs of the University. He shall be responsible for the disci-
pline of the University in accordance with this Act, the Statutes and Ordinances.

(6) The Vice-Chancellor shall exercise Such other powers as may be prescribed
by the Statutes and Ordinances.

12. The Registrar shall be a whole time salaried officer and shall act as the p.iip.y,
Secretary of the Syndicate. He shall be appointed by the Syndicate in accordance
with the Statutes to be made in this behalf, and his emoluments and conditions
of service shall be determined by such statutes. He shall exercise such powers
and perform such duties as may be prescribed by the Statutes and Ordinances.

13. (I} The Director of Pharmacy, the Director of Botanical Garden and other Appointment
officers of the University referred to in clause (vi) of section 8 shall be appointed HD‘N‘“{"'

in accordance with the Statutes. and  obher
I I 1) officera of

University,
{2) The terms and “conditions of service of the officérs ‘Specified -in- sub-sec- +eir powers,

tion (/) and their powers and duties shall be such: as majfhe—pfmwﬂnd by the “*
Statutes and Ordinances. - st wd badimesng wansm

CHAPTER I¥ neze il
AUTHORITIES OF THE UNIVERSITY. -

14. The following shall be the authorities of the University, namely =

i (d Authorities of
(i) The Senate, Univergity,

{i’)y The Syndicafe,

{fify The Boards of Studies,

(iv) The Boards for Sports and Students’ Welfare, and
IV—Extra-53 (Lino)
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(¥) such other Boards and bodies of the University as may be declared by
the Statutes to be the authorities of the University,

I.'i.-.? Senate. 15, (I) The Senate shall consist of the following members, namely ;: —
Class I-Ex-Officio Members,

(4) (i) The Chancellor,
(#) The Vice-Chancellor,
(i) Ex-Vice-Chancellors of the University who are residing in the State,
(iv) The Director of Pharmacy,
(v) The Director of Botanical Garden.
(vi) The Registrar,

(B () The Secretary to the Government of Gujarat in charge of the
Department of Health;

(@) The Director of Health and Medical Services, Gujarat State;
(fii) The Director of Ayurved, Gujarat State:

{©) (i) Heads of University Departments,
(i) Principals of affiliated colleges.

Class 1-Ordinary Members,

oaedd e (A Elected as ‘specified below i
(1) Five members by teachers of affiliated colleges excluding the Principals
ﬂm‘enf from.amongst-themselves in the manner prescribed by the Statutes;
VO iy Beven mesnbises by régistered | graduates: from amoggst themselves, in_the
manner prescribed by the Statutes: Bsnrre it

(iiiy by public association o bedy as under : —

(a) two members by the Gujarat-Legislative. Assembly from amongst its
anembers;

(6) One member by the Ayurved Vikas Mandal functioning in the State:

Provided that every person elected under clause () and under sub-
clauses (@) and (b) of clause (i) shall continue to hold office of a membet
of the Senate only so long as in the case of clause {f) he is a'teacher of an
affiliated college and in the case of clause (iif) a member of the electing

body.
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(B) Seven members to be nominated by the State Government of whom
four shall be from amongst distinguished educationists.

i3) The term of office of ordinary members referred to in Class IT shall ‘he five
years.

16. (I) Subject to the provisions of sub-section (2), the following persons ahaﬂg_&fjﬁgf
be entitled to have their names entered in the register of registered graduates or .
to be repgistered graduates, namely : —

() persons who are the graduates of the University;

(b) persons who hold any degree or diploma or certificate in Ayurved after
having passed before the commencement of this section any examination held by
the Faculty or any other body or authority and such examination is prescribed
by the Statutes to be equivalent to an examination qualifying for any degree
of the University;

(c) persons who immediately before the commencement of this section,
Gu. 6  were practising as registered medical practitioners under the Gujarat Medical
Tfm' Practitioners Act, 1963, and are certified by the Gujarat Board of Ayurvedic
and Unani Systems of Medicine as practising Ayurvedic system of medicine

within the meaning of this Act.

(2) Every person who intends to be a registered graduate shall make an appli-
cation to the Registrar in such form and on payment of such fee as may be pres-
cribed by the Statutes. The Vice-Chancellor shall, after making such inquiry as
he thinks fit, decide whether the applicant is entitled to be or not tc be a regis-
tered graduate.

17. (1) The Senate shall, on a date to be fixed by the Chancellor, meet once a Mecting of
year at a meeting to be called the annual meeting of the Senate. Rt

{(2) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a requi-
sition in writing signed by not less than eleven members of the Senate, convene a
special meeting of the Senate.

I8 (1) The Senate shall bz the supreme governing body of the University and Powers of
shall have power to review the acts of the Syndicate and shall exercise all the Beaie:
powers of the University not provided for by this Act, the Statutes and the Ordin-

ANCcES.

(2) Subject to such conditions as may be prescribed by or under the provisions
of this Act, the Senate shall exercise the following powers and perform the follow-
ing duties, namely : —

(i) to make provision for instruction, teaching and training in, for research in
and for the advancement and dissemination of knowledge of, the Ayurvedic
systenr of medicine;
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(if) to make such provision as will enable affiliated colleges and recognised
institutions to undertake specialisation of studies;

(iii) to institute professorships, readerships, lecturerships and any other posts of
teachers required by the University;

(iv) to institute fellowships, travelling fellowships, scholarships, studentships,
exhibitions, medals and prizes;

(v) to institute and confer degrees, tilles, diplomas and other academic distinc-
tions;

(vi) to make, amend or repeal the Statutes;
{vii) to consider, cancel, refer back but not to amend the Ordinances;

(viii} to consider and pass resolutions on the annual reports and annual
accounts;

{ix) to consider the annual financial estimates prepared by the Syndicate and
pass resolutions with reference thereto;

{(x) to elect office bearers and authorities as provided in the Act and the Sta-
tutes;

(xi) to exercise such other powers and perform such other duties as may be
conferred or imposed upon it by this Act or the Statutes and Ordinances.

The Syndi- 19. (I) The Syndicate shall be the executive authority of the University and
“_te‘ shall consist of the following, namely : —

(i) the Vice-Chancellor, Ex-officie Chairman,
(ii) the Director of Ayurved, Gujarat State,

(jif) two members to be elected by the principals of affiliated colleges from
amongst themselves,

(iv) one member to be elected by the teachers elected to the Semate under
section 15(I), Class II-Ordinary Members, (4) () from amongst themselves,

{v) three members to be clected by the Heads of the University Departments
from amongst themselves,

(vi) three members to be elected by registered graduates elected to the Senate
under section 15(1), Class 1I-Ordinary Members, (4) (i} from amongst them-
selves : :
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Provided that a member elected under clauses (fif) to (i) shall cease to hold
office as such member if he ceases to be a principal of an affiliated college or a

teacher or a Head of the University Department or a registered graduate, as the
case may be.

(2) The term of office of the elected members of the Syndicate shall be three
years.

20. (I) Subject to such conditions as may be prescribed by or under the pro- Powers and
visions of this Act, the Syndicate shall have the following powers and perform the ‘}ﬁuﬁﬁmﬂ
following duties, namely : —

(i) to hold, control and administer the property and funds of the University;

(i) to enter into, vary, carry out and cancel contracts on behalf of the Univer-
sity in the exercise or performance of, the powers and duties assigned to it by
this Act and the Statutes:

(iif) to determine the form of, provide for the custody and regulate the use
of, the common seal of the University;

(iv) to administer funds placed at the disposal of the University for specific
purposes;

(v) to prepare the annual accounts and to frame the annual financial esti-
mates of the University and to submit them to the Senate;

(vi) to make provision for buildings, premises, furnitore, apparatus, books
and other means needed for carrying on the work of the University;

(vi{) to accept on behalf of the University trusts. bequests, donations and
transfers of any movable or immovable property to the University;

(viii) to transfer any movable or immovable property on behalf of the Uni-
versity;

(ix) to manase and regulate the finances, accounts and investments of the
University:

(x) to institute and manage—
(a) a Publication Department;
(b) a Pharmaceutical Department;

(¢) a Botanmical Garden and Medical Department:
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(xi) to make provision for—

(¢) extra-mural teaching and research;
() physical and military training;

{¢) National Cadet Corps:

(xify to manage colleges, departments, ipstitutes of research or specialized
studies, laboratories, libraries, museums and hostels maintained by the Uni-
Versity;

(xiii) to recognize hostels and to provide housing accommodation for teachers
of the University;

(xiv) to arrange for and direct the inspection of affiliated colleges, recognized
institntion and hostels, and to issue instructions for maintaining their efficiency
and for ensuring proper conditions of employment for members of their staff,
and payment of adequate salaries, and, in case of disregard of such instru-
ctions to recommend to the Senate modifications of the conditions of affiliation
or taking of such other steps as it deems proper in that behalf;

(xv) to call for reports, returns and other information from affiliated colleges,
recoenised institutions or hostels;

(xvi) to supervise and control the admission, conduct and discipline of the
students of the Universily and to supervise and conirol their residence and to
make arrangements for promoting their health and general welfare;

(xvily to recommend to the Senate the conferment of honorary degress and
academic distinctions in the manner prescribed by Statutes;

(xviii) to award fellowships, travelling fellowships, scholarships, studentships,
exhibitions, medals and prizes;

(xix) to appoint Heads of University Departments in accordance with Statutes:

(xx) save as otherwise provided by this Act, or the Statufes, to appoint on
the recommendation of a committee of selection, if any, as required by this
Act or Statutes, the officers (other than the Chancellor and the Vice-Chancellor),
teachers and servants of the University, to define their duties and the conditions
of their service. and to provide for the filling of temporary vacancies in their

posts;

{xxi) to recognize a member of the staff of an affiliated college or recoenized
institution as a teacher of the University and withdraw such recognition;
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(exii) to lay down courses of studies;

(xxiif) to arrange for co-ordination of studies and teaching in the University and
affiliated colleges and in recognised institutions;

(xxiv) to hold and conduct examinations;

(xxv) to lay down conditions on which students shall be admitied to exa-
minations;

(xxvi) to grant exemptions to students from approved courses of studies in
the University or in affiliated colleges or recognised institutions for qualifying
for degrees, diplomas and other academic distinctions;

(xxvii) to appoint examiners, to fix their remuneration and to arrange for
the conduct of, and for publishing the results of the University examinations
and other tests;

(xxwviii) to fix, demand and receive such fees and other charges as may be
prescribed by the Ordinances;

{xxix) to make, amend and cancel Ordinances;

(xxx) to exercise such other powers and perform such other duties as may
be comferred or imposed on it by or under this Act;

. (xxxi) - to delegate amy of its powers to the Vice-Chancellor, the Registrar or
such other officer of the University or a Committee appomted by it as it may
deem fit.

{2) The Syndicate shall make a report to the Senate about all acceptances or
transfers of property referred to in clause (vii) of sub-section (I).

(3} The Syndicate shall not transfer any immovable property without the
previous sanction of the Senate.

21. (I) There shall bz a Board of Studies for every subject or group of subjects Boards of
as may be prescribed by the Statutes, Studice,

{2y “The constitution, powers and duties of the Boards of Studies shall be as
preseribed by the Statutes.

'22. (1) The University shall establish a Board of Sports and Students’ Welfare Board  for
and such other Boards as may be prescribed by the Statptes. mwmd
Welfare and

(2) The constitution, powers and duties of the Boards established under sub. °ther Boards.

section (I) shall be as prescribed by the Ordinances.
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23. The constitution, powers and duties of such other bodies as may be de-
clared by the Statutes to be the authorities of the University shall be as prescribed
by the Ordinances.

CHAPTER V

STATUTES AND ORDINANCES

24. Subject to such conditions as may be prescribed by or under the provisions
of the Act, the Statutes may provide for all or any of the following matters,

namely : —
(7)) conferment of honorary degrees;
(i)) holding of convocations to confer degrees;
(iii) powers and duties of the officers -..:!f the University;

(iv) constitution, powers and duties of the authorities of the University save
as provided in this Act;

(v) institution and maintenance by the University of departments, institutes
of research or specialised studies and hostels;

(vi) acceptance and management of beguests, donations and endowments;

(vii) registration of graduates and maintenance of a register of registered
eraduates;

(viiiy procedurs at meetings of the authorities of the University and for the
transaction of their business;

(ix) qualifications of professors, readers, lecturers and teachers in aﬂihat:d
colleges and recognised institutions;

(x) all matters which by this Act are to be or may be prescribed by the
Statutes.

25. (I) The Statutes may be made by the Senate or may be amended, repealed
or added to by Statutes made by the Senate in the manner hereinafter provided.

(2) The Senate may take into consideration the draft of the Statute either of its
own motion or on a proposal by the Syndicate.

(5) The Syndicate may propose to the Senate draft of any Statute to be passed
by the Senate.
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(#) Such draft shall be considered by the Senate at its next succeeding meeting.
The Senate may approve such draft and pass the Statute or may reject it or return
it- to the Syndicate for reconsideration either in whole or in part together with anv
amendments which the Senate may suggest. After any draft so retumed has heent
further considered by the Syndicate together with any amendments suggested by
the Senate, it shall be again presented to the Senate with the report of the Syndi-
cate thereon and the Senate may then deal with the draft in any manner it thinks fit.

._'_.. ;:-1

{5) Where a Statute affects the powers or duties of any officer, authority or
Board of the University,—

( the Syndicate shall, before proposing the draft of such Statute, ascertain
and consider the views of the officer, authority or Board concerned; and

(if) the Senate, before passing any such Statute faken into consideration of its
own motion, shall ascertain and consider the views of the officer, authority or
Board concerned and the opinion of the Syndicate.

(6) Every Statufe passed by the Senate shall be submitted to the Chancellor
who may give or withhold his assent thereto or refer it back to the Senate for con-

sideration.
(7) No Statute passed by the Senate shall have validity until assented to by the
Chancellor.

26. (I) Subject to the provisions of this Act and the Statutes, the Syndicate may &fi?mmg

frame Ordinances to provide for all or any of the following matters, namely:—  and scope. _,

(a) the admission of students to the University:
() the courses of study to be laid down for all degrees, diplomas and certi-

ficates of the University;
() the conditions under which students shall be admitted to the courses of

gtudies for degrees, diplomas and other academic distinctions and to the exami-

nations of the University; :
(d) the recognition and inspection of hostels;
(¢) the conduct and discipline of students and conditions of their residence:

() the number, qualifications and conditions of appointment of teachers of
the University;

(g) the fees to be charged for courses of instruction in, or on behalf of, the
University given by teachers of the University, for tutorial and supplementary
instruction given by or on behalf of the University, upon admission into the
University, and for confinuance therein, for admission to the examinations, de-
grees and diplomas of the University, for the registration of gradupates and for
other purposes of a like nature;

" (H) the conditions of appointment and the duties of examiners™
(® the conduct of examinations;
V-Exir a-54 (Linc) ¥ e e i =



224 GUJI. GOVT. GAZ., EX., DECEMBER 31, 1965/ PATEA 10, 1887 Ean, 1¥

() the duties and powers of the Board and Committees to be appointed by
the University jointly with any other University or body;

(k) the powers and duties of the Registrar and other officers and servants of
the University;

() the discipline to be enforced in regard to the graduates and undergraduates
in so far as they come within the jurisdiction of the University for purposes of
study and examination:

(m) the rules to be observed and cnforced by affiliated colleges and recognized
institutions in respect of transfer of students;

(n) the fees (if any) to be paid for entry or retention of a name on any
register;

() the inspection of affiliated colleges and recognised institutions and the
reports, returns and ofher information to be furnished by such colleges and
recognised institutions;

(¢) the registers of students fo be kept by affiliated colleges and recognized
institutions;

() the duties of teachers of the University;

(r) the mode of execution of contracts of agreements by or on behalf of the
University; and

(5) generally, all matters which by this Act or by the Statutes may be pro-
vided for by the Ordinances and all matters for which provision is, in the opi-
nion of the Syndicate, necessary for the exercise of the powers conferred, or the
performance of the duties imposed, on the Syndicate by this Act or the Statutes.

(2) All Ordinances made by the Syndicate shall, except as otherwise provided
by this Acf, have effect from such date as it may direct;: but every Ordinance so
made shall be laid on the table of the Senate as soon as may be, and shall be
considered by the Senate at its nexf meeting. The Senate shall have power, by a
resolution passed by a majority of not less than two-thirds of the members pre-
sent at such meeting, to cancel or refer for reconsideration but not to amend any

such Ordinance.
(3) The Vice-Chancellor shall, on the application of not less than one third of

the members of the Senate, suspend the operation of any such Ordinance until
the Senafe has considered it as provided in sph-section {2).

CHAPTER VL

AFFILIATION, RECOGNITION AND AFPROVAL.

~21. () A college applying for affiliation to the University shall send a letter
Afilliations of application to the Registrar, and shall satisfy the Syndicate —

(@) that the college will supply a need in the locality in respect of instruction
and teaching in the Ayurvedic system of medicine having regard to the suita-
bility of the locality where the college is to be established;
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(b) that the college is to be under the management of a regularly constituted
governing body;

(c} that the strength and gualifications of the teaching staff and the conditions
governing their tenure of office are such as to make due provision for the
course of instruction, teaching or training to be undertaken by the college;

(d) that the buildings in which the college iz to be located are suitable, and
that provision will be made, in conformity with the Ordinances, for the resi-
dence in the college or in lodgings approved by the college, of students not
residing with their parents or gonardians, and for the supervision and welfare of
students;

(€) that due provision has been made or will be made for a library;

(f) where affiliation is sought in any branch of experimental science, that
arrangements have been or will be made in conformity with the Statutes, and
Ordinances for imparting instruction in that branch of science in a properly
equipped laboratory or museum;

(g) that due provision will, as far as circumstances may permif, be made for
the residence of the Principal and some members of the teaching staff in or
near the college or the place provided for the residence of the students;

() that the financial resources of the college are such as to make due provi-
sion for its continued maintenance and efficient working; and

(i) that the college rules fixing the fees (if any) to be paid by the students
have not been so framed as to mvolve such competition with any existing
college in the same neighbourhood as would be injurious to the interests of
education.

{2) The application shall contain an assurance that after the college is affiliated,
any transference of management and all changes in the teaching staff and all other
changes which result in any of the aforesaid requirements not being fulfilled or
continued to be fulfifled shall be forthwith reported to the Syndicate.

(3 On receipt of a letter of application under sub-section (F) the Syndicate
shall —

(@) direct a local inquiry to be made by a competent person or persomns
authorised by the Syndicate in this behalf in respect of the matters referred to
in sub-section (I) and such other matters as may be deemed necessary and
Televant;

(b) make such further inquiry as may appear to it to be necessary;

(c) give due consideration to the request, if any, made by the applicant for
a reconsideration of any of the conditions conveyed to him;
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(d) tecord its opinion on the question whether the application should be
granted or refused either in whole or in part, stating the result of any inquiry
under clauses (@), (b) and (d) of sub-section ().

(4) The Registrar shall submit the application and all proceedings, if any, of
the Syndicate relating thereto, to the State Government which, after such inquiry
as may appear to it to be necessary, shall grant or refuse the application or any
part thereof.

{9 Where the application or any part thereof is granted, the order of the State
Government shall specify the courses of instruction in respect of which the college
is affiliated, and, where the application or any part thereof is refused, the grounds
of such refusal shall be stated.

(6) As soon as possible after the State Government makes its order, the Regis-
trar shall submit to the Senate a full report regarding the application, the action
taken thereom under sub-sections (3) to (5) and of all proceedings connected there-
with. :

(7) An application under sub-section (I} may be withdrawn at any time before
an order is made under sub-section (4).

Tawneion of 28 Where a college desires to add to the courses of instruction in respect of
which it is affiliated the procedure prescribed by section 27 shall, so far as may be,
be followed.

?ﬁﬂiﬁ:m 29. (I) The Syndicate shall have the power to recognise as a recognised insti-

of research tution any institution of research or specialised studies in Ayurvedic system of
and  specia- o
lised studies, Medicine other than a college.
(2) An institution which desires to have such recognition shall send letter of
application to the Registrar and shall give full information in the letter of appli-

cation in respect of the following matters, namely : —
(@) constitution and personnel of the managing body;

(b) subjects and courses in regard to which recognition is sought;

(¢) accommodation, equipment, library facilities and the number of students
for whom provision has been or is proposed to be made;

(d) the strength of the staff, their qualifications and salaries and the research
work done by them;

(e) fees levied or proposed to be levied and the financial pmvisic:'rn made f+0r
capital expenditure on buildings and equipment and for the continued main-
tenance and efficient working of the institution.

(3) Before taking the application into consideration the Syndicate may call for
any further information which it may deem necessary.
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($) If the Syndicate decides to take the application into considerationm, it may
direct a local inguiry to be made by a competent person or persons authorised by
it in this behalf. After considering the report made as a result of such local
inquiry and making such further inquiry as may appear to it to be necessary, the
Syndicate shall grant or refuse the application or any part thereof. Where the
application or any part thereof is granted, the Syndicate shall specify the subjects
and courses of instruction in respect of which the institution is recognised and
make a report to that effect to the Senate at its next succeeding meetings. Where
the application or any part thereof is refused, the grounds of such refusal shall
be stated.

30. (I) The Syndicate shall have the power to approve an institution as an Approval of
“approved institution” for specialised studies, laboratory work, internship, research institutions.
or other academic work in the Ayurvedic system of medicine under the guidance
of a single qualified teacher.

(2) An institution which desires to have such approval shall send a letter of
application to the Registrar and shall give full information in the letter of appli-
cation in respect of the following matters, namely : —

(@) the name, qualifications, experience and research work of the teacher
under whom approved work is to be done; -

(b) the nature of work or the subjects for which work is proposed to be done;

(c) accommodation, equipment, library facilitics and the number of students
for whom provision has been made or is proposed to be made;

(d) fees levied or proposed to be levied and the financial provision made
for capital expenditure on buildings and equipment and for the continued main-
tenance and efficient working of the institution.

(3) Before taking the application into consideration the Syndicate may call
for any further information which it may deem necessary.

(#) I the Syndicate decides to take the application into consideration, it may
direct a local inquiry to be made by a competent person or persons authorised
by it in this behalf. After considering the report made as a result of such local
inquiry and making such further inguiry as may appear to it to be necessary, the
Syndicate shall, grant or refuse the application or any part thereof. Where the
application or any part thereof is granted, the Syndicate shall specify the subjects
and courses of instruction in tespect of which the institution is approved and
make a report to that effect to the Sepate at its next succeeding meetings. Where

the application or any part thereof is refused, the grounds of such refusal shall
be stated.
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3. _{1}‘ Every affiliated college, recognised institution and approved institution
d]a}l furnish such reports, returns and other information as the Syndicate may
require 40 enable it to judge the efficiency of the college or institution.

(2) The Syndicate shall cause every such college or institution to be inspected
from tme to time by ome or more compelent persons authorised by
the Syndicate in this behalf.

() The Syndicate may call upon any college or institution so inspected to
take, within a specified period, such action as may appear to it to be necessary
in respect of any of the matiers referred to in sub-section (/) of section 27 and
sub-section (2) of section 29, or as the case may be, sub-section (2) of section 30.

32. (I) The rights conferred on a college by affiliation may be withdrawn in
whole or in part or modified if the college has failed to carry out any of the pro-
visions of sub-section (J) of section 27 or the college has failed to observe any of
the conditions of its affiliation or the college is conducted in a manner which is
prejudicial to the interests of edecation.

(2) A motion for the withdrawal or the modification of such rights shall be
initiated only in the Syndicate. The member of the Syndicate who intends to
move such a motion shall give notice of it and shall state in writing the grounds
on which it is made.

(3) Before taking the said motion into consideration the Syndicate shall send
a copy of the notice and written statement mentioned .in sub-section (2) to the
principal of the college concerned together with an intimation that any representa-
tion in writing submitted within a period specified in such intimation on behalf
of the college will be considered by the Syndicate:

Provided that the period so specified may, if mnecessary. be extended by the
Syndicate.

{4) On receipt of the representation or on the expiry of the period referred to
in sub-section (3), the Syndicate after considering the notice of motion, statement
and representation, and after such inspection by competent person or persons
authorised by the Syndicate in this behalf, and such further inquiry as may appear
to it to be necessary shall make a report to the Senate.

{5) On receipt of the report under sub-section () the Senate shall, after such
further inquiry, if any, as may, appear to it to be necessary, record its opinion in
the matter:

Provided that no resolution of the Semate recommending the withdrawal of
affiliation shall be deemed to have been passed by it unless the resolution has
obtained the support of two thirds of the members present at a meeting of the
Senate, such majority comprising not less than ome-half of the members of the

Senate.
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(6) The Registrar shall submit the proposal and all proceedings. if any, of
the Syndicate and the Senate relating thereto, to the State Government which, after
such further inquiry, if any, as may appear to it to be necessary, shall make such
otder as it deems fit and communicate it 1o the Senate.

. {(7) Where by an order made under sub-section (). the rights conferred by
affiliation are withdrawn in whole or in part or modified, the grounds for snch
withdrawal or modification shall be stated in the order.

33. (I) The rights conferred on an institation by recognition may be withdramlﬁ“hd“‘"l
or suspended for any period if the institution has failed to observe any of the 5
conditions of its recognition or the institution is conducted in a manner which is
prejudicial to the interests of education.

(2) A motion for such withdrawal or suspension shall be initiated only in the
Syndicate. The member of the Syndicate who intends to move such a motion shall
give notice of it and shall state in writing the grounds on which it is made.

(3) Before taking the said motion into consideration the Syndicate shall send a
copy of the notice and written statement mentioned in sub-section (2} to the head
of the institution concerned, tosether with an intimation that any representation
in writing submitted within a period specified in the intimation on behalf of the
institution will be considsred by the Syndicate:

Provided that the period so specified may, if necessary, be extended by the
Syndicate.

(40 On receipt of the representation or on the expiry of the period referred to
in sub-section (3} the Svndicate, after considering the notice of motion, statement
and representation and after such inspection by any competent person or persons
authorised by the Syndicate in this behalf, and after such further inquiry as may
appear to it to be necessary, shall make a report to the Senate if the Syndicate de-
cides that the recoenifion should be withdrawn or suspended. No such report for
withdrawal or suspension shall be made unless a resolution to that effect is sup-
ported by at least two thirds of the members present at the meeting of the Syndicate.

(5) On receipt of the report under sub-section (4) the Senate shall, after such
further inguiry, if any, as may appear to it to be necessary, decide whether the re-
cognition should be withdrawn or suspended, as the case may be:

Provided that the recognition shall not be withdrawn or suspended unless a re-
solution of the Senate to that effect is supported by a majority of at least two-thirds

of the members present at the meeting of the Senate, such majority comprising
not less than one-half of the members of the Senate.

34. (D) The rights conferred on an institution by approval may be withdrawn *mu.ﬂm.ﬂ
or suspended for any period by the Syndicate if the institution has failed to ob- e
serve any conditions of its approval or the work assiened to it is conducted in a
manner which is prejudicial to the interests of education, or the teacher remgmmd
by the University leaves the institution.
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(2) Before making an order under sub-section (I) in respect of any approved
institution, the Syndicate shall by notice in writing, call upon the institution to
show cause within one month from the date of the receipt of the notice, why such
an order should not be made. The period so given for showing the canse may, if
necessary, be extended by the Syndicate.

et - er—gm

{3) On receipt of the explanation, if any, made by the institution in reply to the
notice, and where no such refly is received, on the expiry of the period referred to
in sub-section (2), the Syndicate shall, after such inguiry, if any, as may appear to
it to be necessary, decide whether the approval should be withdrawn or as the case
may be, suspended and make an order accordingly.

CHAPTER VIL
PoSTGRADUATE TEACHING.

Puﬁtgi;aduam 35. (I) All postgraduate instruction. teaching and training shall be conducted
€ by the University or by such affiliated colleges or institutions and in such subjects
as may be prescribed by the Statutes.

(2) All postgraduate departments shall ordinarily be located at the head
quarters of the University. However, the University may locate any of such de-
partments at a place or places outside its headquarters.

(3) The University may maintain University centres at places other than the
headquarters of the University on such terms and conditions as may be prescribed
by the Statutes and Ordinances.

CHAPTER VIIL
ENROLMENT ‘AND DEGREES.

fQ;aliﬂuutiann 36. No student shall be enrolled as a student of the University unless he pos-
of mﬁtm such gualifications as may be prescribed by the Statutes.

of University.

ﬁ“dﬂé'f-.ﬁ“ 37. Every student of the University shall reside in a hostel or under such con-
students. gitions as may be prescribed by the Ordinances.

Dogrees, diplo- 38. The Senate may institute and confer such degrees, diplomas and other

mfilqm“amdemic distinctions as may be prescribed by the Statutes.
distinctions,
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39. If not less than two-thirds of the members of the Syndicate recommend that Hﬂﬂﬂrﬂr.?

an honorary degree, or other academic distinction be conferred on any person on

the ground that he is in their opinion, by reasom of eminent position and attain-

ments a fit and proper person to receive such degree or other academic distinction

and where their recommendation is supported by a majority of not less than two-

thirds of the members of the Senate present at a meeting of the Senate, such majo-

rity comprising not less than one-half of the members of the Senate, and the re-
commendation is confirmed by the Chancellor, the Senate may confer on such

person the honorary degree or other academic distinction so recommended with-

. out requiring him to undergo any examination.

40. (/) The Chancellor may, on the recommendation of the Syndicate and ofBEmﬂ‘i'alﬁ
, the Senate supported by a majority of not less than two-thirds of the members of iffrfmﬂf
- each body present at its meeting, such majority comprising not less than one half Ln&“&ﬁﬁf
of the members of each body, remove the name of any person from the register of drawal of
graduates or withdraw from any person a diploma or degree if he has been convi- {egre  or
" cted by a court of law of any offence which in the opinion of the Syndicate and the
Senate, is a serious offence involving moral turpitude or if he has been guilty of

scandalous conduct.

(2) Mo action under this section shall be taken unless the person concerned is
given an opportunity to be heard in his defence in the mammer prescribed by the
Statutes.

CHAPTER IX.
COMMITTEES.

41. All the authorities of the University shall have power to appoint com- Committees.
mittees. Such committees may include persons who are not members of the
authority appointing the committee.

CHAPTER X.

FINANCE.

42. (I) The University shall establish a fund to be called the University Univemsityy
Fund. Pund. | gf

(2) The following shall form part of or be paid into, the University Fund : —

(@) any contribution or grant by the State Government, the Union Govern-
ment, or the Uﬂnfe.rslt}r Grants Commission;

iE

e
F

(b) the income of the University from all sources including income from fees
and charges;

(©) béquests, donations, endowments and other grants, if any.
TV-Extra-55 (Lino)
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(3) The University Fund shall be kept in any scheduled bank as defitied in the
I of 193s. Reserve Bank of India Act, 1934, or in a co-operative bank approved by the
State Government for the purpose or ‘invested in securities authorised by the

IT of 1882 Indijan Trusts Act, 1882, at the discretion of the Syndicate.

Annual 43. (I) The annual accounts of the University shall be prepared under the dire-

e ction of the Syndicate and shall be submitted to the State Government for audit.

neial esti- ‘ ’ sk

S (2) The Syndicate shall, after the accounts are audited, submit a copy ‘there
of along with a copy of the audit report to the Senate and to the State
Government, .

(3) The Syndicate shall also prepare, before such date as may be prescribed
by the Statutes, the financial estimates for the ensuing year.

(40 The annual accounts and the financial estimates shall be considered by
the Senate at its annual meeting and the Senate may pass resolutions with refe-
tence thereto and communicate the same to the Syndicate which shall take them
into consideration and take such action thereon as it thinks fit; and finally adopt
the accounts and financial estimates. The Syndicate shall inform the Senate at
its next meeting of the action taken by it or of its reasons for taking no action.

Annual 44. The annual report of the University shall be prepared under the direction

Kapoct. of the Syndicate and shall be submitted to the Senate on or before such date as
may be prescribed by the Statutes and shall be considered by the Senate at the
annual meeting. The Senate may pass resolutions thereon and communicate the
same to the Syndicate which may take such action as it thinks fit, and the Syndi-
cate shall inform the Senate at its next meeting of the action taken by it or of its
reasons for taking no action.

CHAPTER XI.
SUPPLEMENTARY PROVISIONS.

Oendi- 45. Save as otherwise provided by or under this Act, évery salaried officer and

mn:f teacher of the University shall be appointed under a written contract. The'con-
tract shall be lodged with the Registrar of the University and a copy thereof shall
be furnished to the Officer or teacher concerned.

ﬂt’““'ﬁtc of 46. Any dispute arisine out of a contract between the University and any officer
™ or teacher of the University shall, on the request of the officer or teacher concerned,

be referred to a Tribunal of Arbitration consisting of one member appointed by

the Syndicate, one member nominated by the officer or teacher concerned and an

umpire appointed by the Chancellor. The decision of the Tribunal shall be

final and no suit shall lie in any Civil Court in respect of the matter decided by
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the Tribunal. Every such request shall be deemed to be submission to arbitration
upon the terms of this section within the meaning of the Indian ﬂubltratmn Aﬁ.
1949 anﬂ the provisions of that Act shall apply accordingly,

47. The University shall make such provisions for the bencfit of ﬁspm "
officers, teachers and other servants in such matters as insurance, pension, PIOVi- und  Pro-
dent fund or other benefits a5 it may deem fit, in such manner and subject to such vident

conditions as may be prescribed by the Statutes.

48. Every election to any authority of the University made under this Act Election o
shall be made according to the system of proportional representation by means uf:’: by  eye

of pros
a single transferable vote by ballot in such manner as may be prescribed by t’:‘lﬂp::tmnal

49. (1) Any member of any authority or body of the University may resign his ‘i-'nmtmg of
office by letter addeessed to the Vice-Chancellor through the Registrar and the °
resignation shall take effect on its acceptance by the Vice-Chancellor or on the

expiry of thirty days from the date of receipt of the letter by the Vice-Chancellor
whichever event occurs earlier.

(2) Any member of any authority or body of the University shall cease to be
a member on his being convicted by a court of law of an offence, which in the
opinion of the Syndicate, involves moral turpitude.

50. When any vacancy occurs in the office of a member (other than an ex-officio Filing . of
member) of any authority or other body of the University before the expiry of the z;‘;‘:#" Ah
texm of office of such member, the vacancy shall be filled up, as soon as conve-
nienfly may be, by the election, nomination, appointment or co-option, as the case
may be, of a member who shall hold office so long only as the member in whose
place he has been elected, nominated, appointed or co-opted would have held it,
if the vacancy had not occurred:

Provided that, if the vacancy be of an elected member of the Senate and occurs
within six months preceding the date on which the term of office of such member
expires, the vacancy shall not be filled.

51. No act or proceedings of any authority or other body of the University shall proceedings

be invalidated merely by reason of any vacancy in its membership. :1111"! Nitad

by vacancies.
52. If any question arises regarding the interpretation of any provision of thiS pisputes as
Act, or of any Statute, Ordinance, or Rule or as to whether a person}? uonsm'gf
has been duly elected or appointed as, or is entitled to be or ceases to be, a mem- University,
ber of apy authority or other body of the University, the matter may ;4 ""“""““‘3' o
on petition by any person or body directly affected or suo motu be referred b}'
the Vice-Chancellor to the Chancellor and shall be so referred to the Chancellor if
the members of the Senate so require. The Chancellor shall, after taking such

advice as he deems necessary, decide the question and his decision shall be final.
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Protection of  53.  All acts and orders in good faith done and passed by the University or

orders, any of its authorities, bodies or officers shall be final and no suit shall be instituted
against or damage claimed from the University or its authorities, bodies or officers
for anything purporting to be done in pursuance of this Act and the Statutes, Ordi-
nance, and Rules thereunder,

CHAPTER XIL.
TrANSITORY PROVISIONS.

E?mfolzhr;?s 54. Notwithstanding anything contained in this Act, or the Statutes and Ordi-
of studies Nances made thereunder any student of an institution entitled to train students for
Egu;“ﬂ;ggn the examinations of the Faculty who immediately before the date on which
ised by the Section 5 comes into force was studying or was eligible for any examination of the
Faeulty.  Faculty shall be permitted to complete his course in preparation therefor, and
the University shall provide for such period and in such manner as may be pres-
cribed by the Statutes for the instruction, teaching, training, and examina-
tion of such students in accordance with the courses of studies of the Faculty.

Appoint- 55. Notwithstanding anything contained in section 10, the first Vice-Chancellor
ment of ; 7 4

first  Vice. Shall be appointed by the State Government as soon as practicable after the passing
Chancellor.j of this Act for a period not exceeding three years and on such terms and condi-

tions as the State Government thinks fit.
sopoint- . 56. Notwithstanding anything contained in section 12 the first Registrar shall
first  Regi- be appointed by the State Government as soon as practicable after the passing of
fin this Act for a period not exceeding four years and on such conditions as the State
Government thinks fit

'I{;mmﬁ' 57. (I) It shall be the dutv of the first Vice-Chancellor,—
first Vice- ! :
e (@) to give recogmtion to institutions, if any, as far as possible consistently

with the provisions of section 29, and,

{b) to make arrangements for constituting the Senate, the Syndicate, and
other authorities of the University, within six months after the date of his
appointment or such longer period not exceeding one year as the State Govern-
ment may, by notification in the Official Gazette, direct.

@) The first Vice-Chancellor shall, with the assistance of the Advisory
Committee consisting of not more than fifteen members nominated by the State

Government,
(a) subject to the provisions of this Act, and the approval of the Chancellor—
(i) make provisional Statutes necessary for constituting the afn:ﬁfaid autho-
rities and regulating the procedure at their meetings and the transaction of their
business;
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(#) draw up any rules that may be necessary for regulating the method of
election to the aforesaid authorities;

- (b) frame the first Statutes, and Ordinances, under this Act, and submit them
for confirmation to the respective authorities when they commence to exercise
their functions.

(3) The authorities constituted under sub-section (1) shall commence to
exercise their functions on such date or dates as the State Government may, by noti-
fication in the Official Gazeite, direct.

(#) The Statntes and Ordinances framed by the first Vice-Chancellor shall,
when confirmed by the respective authorities, be published in the Official Gazette.

58. (I) At any time after the passing of this Act until such time as the autho- First appo-
iti iversi i i ions— . intment of
rities of the University shall commence to exercise their functions :Jl'}fm"-'li ag b
teachers of

(a) any officer of the University may be appointed by the Vice-Chancellor University.
with the previous sanction of the Chancellor,

(b) teachers of the University may be appointed by the Chancellor after
considering the recommendations of an Advisory Committes consisting of the
Vice-Chancellor, the Director of Education and such other person or persons,
if any, as the Chancellor thinks fit to associate with them. ’

(2) Any appointment made under sub-section (I) shall be for such period not
exceeding four years and on such conditions as the appointing authority thinks
fit-:

Provided that no such appointment shall be made until financial provision has
been made therefor.

59. The Vice-Chancellor appointed under section 55 shall have powers until o, -0
the Syndicate commences to exercise its functions— DATY  powers
i of firet Viee

Chaneellor,

(a) with the previous approval of the Chancellor to make additional Statutes,
to provide for any matter not provided for by the first Statutes,

(b) to constitute provisional authorities and bodies and on their recommenda-
tions to make rules providing for the conduct of the work of the University,

(c) subject to the control of the State Government to make such financial
arrangements as may be necessary to enable this Act or any part thereof to be
brought into force,

(d) with the sanction of the Chancellor to make for a period not exceeding
four years such appointments as may be necessary to enable this Act or any
part thereof to be brought into force,
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(e) to appoint any committee as he may think fit, to discharge such of his
functions as he may direct, and

(f) generally to exercise all or any of the powers conferred on the Syndicate
by or under the provisions of this Aect.

60. If any difficulty arises as to the first constitution of any authority of the

of Jaiversity after the coming into force of this Act or otherwise in first giving effect
to the provisions of this Act, the State Government, as occasion may require, may

mencement DY Order do anything which appears to it necessary for the purpose of removing
of the Act the difficulty.

Dissolution
of Faculty
eonstituted
under Guja-
rat Medical
Practi-
tiomers  Act,
1963 anid
BOMBEQUET-
tial amend-
ments of
that Act.

61. On and from the date on which section 5 comes into force—

{f) the Gujarat Faculty of Ayurvedic and Unani Systems of Medicine consti-

tuted under the Gujarat Medical Practitioners Act, 1963 shall be dissolved and §*F
all property, movable and immovable and all rights, powers and privileges of 1964,

the said Faculty shall be transferred to and vest in the University and shall be
applied to the objects and purposes for which the University is established;

(i#) all debts, liabilities and obligations of the said Faculty shall be trans-
ferred to the University and shall thereafter be discharged and satisfied by it;

(iif) all references in any enactment to the said Faculty shall, unless a
contrary intention appears, be construed as references to the University;

(iv) any will, deed, or other document whether made, executed or passed
before or after the commencement of this section, which contains any bequest,
gift, terms or trust in favour of the said Faculty shall be construed as if the
University was therein named instead of such Faculty;

(v) all officers and servants in the employ of the Faculty immediately be-
fore the date of the commencement of this section shall be officers and ser-
vants of the University and shall, until provision is otherwise made, receive
salaries and allowances and be subject to the conditions of service which they
were entitled to or subject to on the date of the commencement of this sec-

tion :
Provided that : —

(i) the service rendered by such officers and servants immediately before
the date of the commencement of this section shall be deemed to be rendered
under the University;

(if) if in the opinion of the University, the services of any officer or ser-
vant are not necessary or suitable to the requirements of service under it, it
may, with the previous approval of the State Government discontinue the



Parr IV] GUJ. GOVT. GAZ., BX., DECEMBER 51, 1965 PAUSA 10, 1567 -

services of any such officer or servant ‘and amy officer or servant whose
services are so discontinued shall be entitled to receive from the University
such leave, pension, gratuity or other benefits as he would have, if this Act
had not been passed, been entitled to receive on being invalided; )

E“g-l. (vi) the Gujarat Medical Practitioners ‘Act, 1963, shall be amended in the

1964. ~ manner and to the extent specified in the Schedule.
SCHEDULE
[( See sectiom 61 (vi))]

X |
Amendments to the Gujarat Medical Practitioners Act, 1963.

- gt

(Guj. 6 of 1964.)
1. In section 2, in sub-section (I),—

(@) in clause (b), the words “and as ‘the Faculty may from time to time have
determined™ shall be deleted;

(b) clauses (d), (e), () and (i) shall be deleted;

(c) in clause (k), the words “or the Faculty, as the ‘case may be” shall be
deleted;

(d) clause (n) shall be deleted:;

(e) in clause (v), the words “whether supplemented or mot by such modern
advances as the Faculty may from time to time have determined” shall be
deleted;

(f) clause (w) shall be deleted.

hﬂh.\.-
2. ‘In Chaptér I1, in ‘the heading, the Words “AND THE FacuLTy” shall be deleted.
3. Section 4 shall be deleted.
4... 1'“. SbCﬁDn jl_
(a) in sub-section (I).—

(7) for the words and figures “sections 3 and 4” the Word and figure “sec-
tion 3” shall be substituted.

(i) the words “the Chairman” and the words “and of the Faculty” shall
be deleted; T
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(&) in sub-section (2), the words “and the Faculty” and the words “and the
Chairman” shall be deleted.

(c) in sub-section (3),—
(i) the words “and the Faculty” shall be deleted.
(i) clause (b) shall be deleted.
{d) in sub-section (5),—
() the word “Chairman”™ whl:;.re.it. Dw.lls atl-twu places shall be deleted.
{u‘} the wm'ds, brackets and Egﬁres sub—sacnun [6} of samm 4" shall be
deleted. a0\ 3 WD)
S. In section 6,—
{@) in sub-section (I), the words “or the Chairman” shall be deleted;

(b) sub-section (3) shall be deleted;

(c) in sub-section (#), the words, brackets and figure “or elected under sub-
section (3)” shall be deleted.

6. In section 7.—

(a) in sub-section ([), the words “or the Chairman, as the case may be” and
the words “or the Chairman™ shall be deleted;

(b) in sub-section (2), the words “or the Chairman™ shall be deleted.
7. In section §,—

(g) in sub-section (), in clause (d), the Words “or the Faculty” shall be
deleted; 5

{b) in sub-section (2),—

(i) the words “or the Faculty, as the case may be” where they occur at tie
places shall be deleted:;

(i) the words “and the Chairman” shall be deleted.
{c) in sub-section (J), the words “or the Faculty, as the case may be” where

they occur at two places and the words “or Faculty as the case may be’ shall
be deleted.
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(d) in sub-section (4),—
(7} the words “or the Chairman”, shall be deleted;

(i) the words “or the Chairman, as the case may be” shall be deleted;
(iif) the words “or, as the case may be, the Chairman” shall be deleted.
8. In section 9,—
(a) in sub-section (I), the words “and the Faculty” shall be deleted;
(b) in sub-section (2),—

(i) the words “and the Chairman at meetings of the Faculty’™ shall be
deleted;

(#) the words “or Chairman, as the case may be” shall be deleted.
(c) in sub-section (3), the words “or the Faculty™ shall be deleted;
(d) in sub-section (5),—

(D) the words “and five members of the Faculty including the Chairman,
as the case may be™ shall be deleted;

(ii) the words “or the Faculty, as the case may be” shall be deleted;
(¢) in the marginal note, the Words “and Faculty” shall be deleted.
9. In section 10,—
(g) in sub-section (I),—
(i) the words “and the Faculty” shall be deleted:
(ff) the words “ or Faculty, as the case may be" shall be deleted;

(iii) the words “or, as the case may be, Faculty” and the words “or, as
the case may be, the Faculty” occurring in the proviso shall be deleted.

(&) in sub-section (2),—
(i) the words “or as the Chairman” shall be deleted;
(i) the words “or as the case may be, the Faculty™ shall be deleted:

(¢) in sub-section (), the words “or the Faculty” shall be deleted.
IV-Exira-56 (Lino) :
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© 10. In section 11,— '
(a) the words “the Chairman” shall be deleted;
(b) in the marginal note, the word “Chairman” shall be delsted.
11. Sections 13 and 15 shall be deleted.

12. In section 16,—

(a) in sub-section (2), the words “and of the Faculty™ where they occur at two
places shall be deleted;

(b). in sub-section (4), the words “and the Faculty” shall be deleted;
(c) in the marginal note, the words “and Faculty” shall be deleted.

13. In chapter IV, for the existing heading the following shall be substituted,
namely:—

“RECOGNITION OF QUALIFICATIONS™,
—.1-4‘ Sections 26, 27 and 28 shall be deleted.
15. In section 29,—

{g) in sub-section (I}, the words “on the report of the Faculty or otherwise™
shall be deleted;

(b) in sub-section (2), for the words, brackets and figures beginning with the
words “may apply” and ending with the words “in respect of such application™
the words “may make an application in writing to the State Government in
that behalf in the prescribed manner” shall be substituted;

{¢) in sub-section (3).—
() the words “on the report of the Faculty or otherwise™ shall be deleted;
{if) for the two provisos, the following proviso shall be substituted, namely: —
“Provided that before removing any degree, diploma, certificate or award
from the Schedule, the State Government shall require the University, body or
institution to take such steps and within such reasonable time as may be direc-
ted by the State Government, to bring the course of study or examinations
for such. degree, diploma or award to the required standard™.

16. In section 32, in sub-section (1), clause (b) shall be delsted.
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17. Section 38 shall be deleted.
18. In section 39—

{a) in sub-section (I,

() the words “or the Faculty” and the words “or Faculty” wherever they
occur shall be deleted;

(i) the words *or Chairman™ and the words “or the Chairman™ wherever they
occur shall be deleted;

(iii) for the words “after giving the President, Chairman, Board” the words
*“after giving the President or the Board” shall be substituted:

(iv) the words *“or new Faculty, as the case may be” shall be deleted.
{b) in sub-section (2),—
(i) the words “or by laws™ shall be deleted;
(i) the words “or the Faculty” shall be deleted.
19. Sections 41 and 42 shall be deleted.

29, In the Schedule, in the heading, for the figures and word “15, 17, 21, 29
and 417 the figures and word 17, 21 and 29" shall be substituted.

FRINTED AT THE GOVERMMENT CENTRAL FRESS, AHMEDABAD,
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Acts of the Gujarat Legislafore and Ordinances promulgated and
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FRIDAY, APRIL 19, 1968/CAITRA 30, 1890

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 8th April 1968 is hereby published for general information.

N. C. BUCH,
Deputy- Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 11 OF 1963

[ First published after having received the assent of the Governor in the “Gujarat
Government Gazette” on the 19th April, 1968.]

An Act further to amend the Gujarat Ayurved Univcréity Act, 1965,
It is hereby enacted in the Nineteenth Year of the Republic of India as foltows: —

1. This Act may be called the Gujarat Ayyrved University (Amendment) Act,ghop, 1itte.
1968, '

Guj. 2. In the long title of the Gujarat Ayurved University Act, 1965 (hereinafter 4 . qo0ne

‘f-gs‘;f referred to as “the principal Act™), for the words “teaching and training” the words :ft 1lontl)gf
“teaching, training and research” shall be substituted. éuf 40 of

1965.

o0
IV-Eztra-18 (Lino}

. ———
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Amondment 3, In section 14 of the principal Act, in clause (iv), for the word “Boards™ the
of agotion 14 « ' . -
of Guj, 40 of Word “Board” shall be substituted.

1965,

OA;‘L‘;‘;E‘;;‘:“I‘S 4. In section 15 of the principal Act, in sub-section (/), under the heading

of Guj. 40 “Class II Ordinary Members” for paragraph (B) the following shall be substituted,
of 1965. namely: — . ) _

“(B) Seven members to be nominated by the Siate Government out of whom—

(/) one shall bc a person recommended by Shri Gulabkunverba Ayurvedic
Society, Jamnagar, as its representative,

(i) two shall be pcrsdhs recommended by the Ministry of Health, Family
Planning and Urban Development of the Government of India, and

(iif} one shall be from amongst distinguished educationists.”.

Amendment 5. In section 19 of the principal Act, in sub-section (f)—

of spction 19

of Guj, 40 - T )

of 1945. (ai) after clause (if), the following clause shall be inserted, namely: —

“(fi-a) the Advisor, Indigenous System of Medicine, Ministry of Health,
Family Planning and Urban Development of ‘the Government of India™;

(aa-}) in clause (v), for the words “three members” the words “one member”
shall be substituted;

. '(f) after clause (vi), the following clause shall be inserted, namely:—
“(vify two members to be elected by members who are clected or nominated
to the Senate under section 15(7) Class IT Ordinary Members, (A) (iii) or (B)
from amongst themselves.”;

(i)} in the proviso—

(@) for the brackets and figures “(vi)" the brackets and figures “(vii)” shall
be substituted, and

(b) for the words “or a registered graduate” the words “or a registered
graduate or member of the Senate” shall be substituted.

Amendment 6. In section 57 of the principal Act, in sub-section (I), in clause (b}, for the

of ‘gﬁ;f“;‘oﬁ" words “one year” the words “two years” shall be and shall be deemed always to

of 1965. have been substituted.
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7. (I} Any person who, immediately before the commencement of this Act Transitional

holds office as a member under paragraph (B} under the heading “Class II-Ordi-
nary Members” in sub-section (I} of section 15 of the principal Act shall, notwith-
standing that the holding of office by such person as such member is rendered
inconsistent with the provisions of the said paragraph (B) as amended by this
Act, continue to hold office until the expiry of six months from the date of the
commencement of this Act or until the nomination of members is made under the
said paragraph (B) as amended by this Act, whichever is earlier.

{2) The term of office of the members to be elected to the Syndicate for the fitst
time under clavse (vi) of sub-section () of section 19 of the principal Act shall
be co-terminous with the term of office of the members elecied to the Syndicate
under clause (vi) of sub-section (/) of section 19 of the principal Act before the
commencement of this Act and holding office immediately before such commence-
ment, :

PRINFED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD, .
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PART IV

Acts of the Gujarat Legislatore and Ordinance promulgated and
Regulations made by the Govemor,

The fcllowing Act of the Gujarat Legislature having been assented to by the
Governor on the 18th February, 1978 is hereby published for general information.

S. L. TALATI,
Secretury 1o the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 13 OF 1978

(First pubdicshed after having received the assent of the Governor in the
“CGujarat Gevernment Gazette” on the 18th February, 1978).

an Act further to amend the Gujarat Ayurved University Act, 1965.

It is Lereby cnacted in the Twenty-ninth Year of the

Republic of India as
follows: —

1. This Act may be called the Gujarat

Ayurved University (Amendmien?) Short titie.
Act. 1977

1V-Extra-i?
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Amendment 2, In the Gujarat Ayurved University Act, 1965, in scclion 9,— Gugj.

of seotion 9 40 of

of Guj. 40 1965,

of 1965, ({) for sub-section (I}, the following sub-section shall be substituted,
namely 1 —

“(f) The Governor of Gujarat for the time being shall be the Chancellor
of the University.”;

() sub-section (2} shall be deleted.

Repeal and 3+ () The Gujarat Ayurved University (Amendment) Ordinance, 1977 is g,

savinge. hercby repenled. Ord.11
o
1977,

(2} Nolwill_1slandi:1g such repeal, anything dene or any action taken under Cuj.
the Gujarat Ayurved University Act, 1965, as amended by the said Ordinance 40fof
shall bz deecmed to have been done or taken under the said Act as amended by] 0
this Act, as if this Act had come into force on the date on which the said
Ordinance had come into force.

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of the Gujarat Legislature and Qrdinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature hay
Governor on the 22nd July,

 Separate

T . e - cu—

ing been assented to by the
1982 is hereb; published for general information,

K. M. SATWANI,
Secretary to the Governor of Gujarat,
Legal Department,
GUJARAT ACT NO. 22 OF 1982,
{First published after having received the assent of the Governor in  the
“Gujara; Government Gazette” on the 27th July, 1982).
An Act further to amend the Gujarat Ayurved University Act, 1965.
It is hereby enacted in the Thirty

-third Year of the Republic of India, as
follows : —
1. This Act may be called the Gujarat
Aci, 1982,

Ayurved  University (Amendment) Short title,
2, In the Gujarat Ayurved University Act, 1965 (hereinafter teferred 10 ag Amendmeq
“the principal Act”), in section 15, in sub-section (1), under the heading “Class.J. °%tion 16
Ou.40 Ex.Officio Members”, in paragraph {(B), for claus

of K

1965. be substituted, namely: —

" - of Gaj, 40 of
e (if), the following clause shaj] 1965.
1V-Fxtra-23

23-1
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‘w(jif) 'The Director, Indian System of Medicine snd Homoeopathy, Gujarat

“State;”.
(A mendment & 1D the principal Act, in section 19, in sub-section (), for clause (i), the
i s meation 19 5 i —
"¢ Gul. 10 Offollovmg clause shall be substituted, namely:
(135,
Gujarat

“(i)) the Director, Indian System of Medicine and Homoeopathy,
State.”.

PRINTED AT THE GOVERRNMENT CENTRAL PRESS, GANDHINAGAR
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PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor. '

The following Act of the Gujarat chisléture, havfng been assented
to by the Governor on the 18th September, 2003 is hereby published for

general information.
V.M. KOTHARE,

Secretary to the Government of Gujarat,
[egislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 30 OF 2003.

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazette", on the 19th September, 2003}.

AN ACT

further to amend the Gujarat Ayurved University Act, 1963.

It is hereby enacted i Fi .
g5 follow ;:5“ Y _ln the Fifty-fourth Year of the Republic of India
I (1) This Act may be called the . - N
(A st) Act, 2003, Gujarat Ayurved University

{2 Itshalioomeintofmceonsuch.
Government may, by notification in the Official Gazette, appo'ﬁt; fhe e

Guj. 40 of 1965, 2~  In the Gujarat Ayurved University Act, 1963 (herei
_ Anthe Act, 1965 ferred t
as “the principal Act”), in section 2,~ y - J mafter elemeaio

(1) after clause (6), the following clause shall be inserted namely:--
IV Ex. 33-] ) : 33-1 | , -

Short title and

ﬁml 2of Gﬂi.
49 of 1965.
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“(6A) “Department of Board of Post-Graduate Teaching and
Research” means any post-graduate or research
institution or department maintained by the Board;”;

(2) for clause (12), the following clause shail be substituted,
namely:~-

*(12) “Statutes”, “Ordinances”, “Regulations” and “Rules”
mean respectively the Statutes, Ordinances, Regulations
and Rules made under this Act and for the time being in
~ force;”,; .

(3) for clause (18), the following clause shall be substituted,
namely:--

“(18) *University department” means any institution or
department maintained as such by the University other
than the Department of Board of Post-Graduate Teaching
and Research.”.

Amendment of 3. In the principal Act, in section 3, in sub-section (1), for the words

secion3of Guj.  “the Senate and the Syndicate of the University”, the words “the Senate, the

40 of 1965. Syndicate and the Department of Board of Post-Graduate Teaching and
Research of the University” shall be substituted.

Amendment of | o o A
son 4 of G, 4. In the pljnmpal Act, in section 4,
40 of 1965, {1} in clause {10), —
(a}  in sub-clause (a), for the words “Statutes, Ordinances and
Rules”, the words “Statutes, Ordinances, Regulations and
Rules” shall be substituted;

(b) in sub-clause (b), for the words “Ordinances or Rules”, the
words “Ordinances, Regulations or Rules” shall be
substituted; . .

(2) in clause (12), for the words “Statutes, Ordinances and Rules”,
the words “Statutes, Ordinances, Regulanons and Rulcs shall
be substituted. _

Amendnentof 5. In the principal Act, in section 8, after item (m), the followmg item

section 8 of Gul.  shall be inserted, namely: -

40 of 1965. : _

“(iiia) The Director of the qurtmem of Board of Post—Graduate .
Teaching and Reseamh "

Amendmentof 6. In the principal Act, in section 10,

section 10 of
Guj.40 offsss. {1}  for sub-seciidn (1), the folfowing shall be substituted, namely :
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“(1) The Vice-Chancellor shall be appointed by the State
Government from amongst three persons recommended under
sub-section (1B) by a committee appointed for the purpose under
sub-section (1A).”;

(2) after sub-section (1), the following sub-sections shali be
inserted, namely:--
“(1A) (a) For the purpose of sub-section (1), the Chancellor shall
-appoint a Committee which shall consist of the following
members, namely:-- o
(i) two members { not being persons connected
- with the University or with any affiliated
college, recognised institution or approved
institution), out of whom one shall be a person
nominated in the manner prescribed by the
Statutes by the Syndicate and the other shall be
2 person nominated in the manner prescribed by
the Statutes. by the Vice-Chancellors of all the
Universities established by law in the State of
Gujarat;

(ii) ‘ one member to be nominated by the Chancellor:

vaicfed that in any case where for any
reason whatsoever a person is not nominated
under sub-clause (i) by the Syndicate or by the

Vice-Chancellors, it shall be lawful for the

Chancellor to nominate a person to be a member
of the Committee in any such case. e

(b) The Chancelior shall appoint one of the three members
of the Committee as the Chairman.

(iB) The Committee s0O .appointed shall, within such time and in
such manner as may be prescribed by Statutes, select three
persons whom it considers fit for being appointed as Vice-

Chancellor and shall recommend to the Chancellor the names.

of the persons so selected arranged in an alphabetical order
together with such other particulars as may be prescribed by
the Statutes.”; -

(3) * in -sub-section (3), for the words “shall be such as may be
prescribed by the Statutes”, the words “shall be such as may
be determined by the State Government” shall be substituted.

7.  Inthe principal Act, in section 11.— _ _
(1) in !ﬂlb-ﬁﬁﬂﬁon. (1), after the words “of the Syndicate”, the words

“of the Board of Post-Craduate Teaching and Rescarch,” shall
be insericd; '

Amendment of
section i1 of
Guj. 40 of
3965.
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(2)in sub@ciim;(S), for the words “the: Statutes, Ondinances and

mles”, the words “the Statutes, Ordinances; Regulations and
Rules” shall be substituted; '

(3) in sub-section (5), for the words * the Statutes and Ordinances™,

the words “the Statutes, Ordinances and Regulations™ shall be
~ substituted; _

(4 after sub-section (5), the following sub-section shall be inserted,

namely:--

“(5A) (a) Subject to the provisions contained in sub-section (4)
and notwithstanding anything containéd in sub-section 5)
where the Vice-Chancellor ‘after making such inquiry as he
deems fit is of the opinion-that the execution of any order
or resolution of an authority specified in or declared under
section 14, or the doing of anything which is about to be
done or is being done by or on behalf of the University-—

(i) is inconsistent with the provisions of this Act or of
any Statute, Ordinance, Regulation or Rule, or

(i) isnotin the interest of the University, or

(i)  islikelytolead to breach of peace,

he may forward a copy of the order or resolution or, as the case
may be, refer the doing of the thing, with a statemnent of reasons,
to the authority which made the order or passed the resolution of
proposes to do the thing for reconsideration by that authority as
to whether the said order or resolution may not be rescinded, or
revised or modified in the manner stated by him, or the doing of
the thing be refrained from. '

(b) Where the authority after consideration revises or modifies
the order or the resolution in the manner stated by the Vice-
Chancellor, then notwithstanding anything contained in
clause (¢) such revised or modified order or resolution shall
revive from the date of such revision or modification.

(c) Where the authority revises or modifies the order or

resolution in such manner as is inconsistent with the

~ manner stated by the Vice-Chancellor, the Vice-Chancellor

~ shall refer the matter to the State Govemirient for its
decision.

_ {d) The State Government mzy, on auch referénce béing made,
revise or modify the order or resolution or direct that the
oeder or resolution shall continue to be in force with or
without modification permanently or for such period as it
may specity: '

[PART IV
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Provided that the order or tesolution shall not be
revised or modified or continued by the State Government
without giving the concemed authority a reasonable
opportunity of showing the cauke against the order or the
resolution,

(e) The order, resolution or, as the case may be, the doing of
thing, shall remain in abcyance from the date of the action of
the Vice-Chancellor of forwarding the copy of order or
resolution or of making reference under clause (a) till the
date of the order of the State Government under clause (d).”;

(5) in sub-section (6), for the words “Statutes and Ordinances”, the
words “Statutes, Ordinances and Regulations” shall be
substituted.

8. In the principal Act, in section 12, after the words “the Secretary of
the Syndicate”, the words “and of the Board of Post-Graduate Teaching and
Research™ shall be added.

9. In the principal Act, after section 12, the following section shall be
insetted, namely:--

“Director of the i2A. The Director of the Board of Post-Graduate
Board of Post- Teaching and Research shall be a whole time
Graduate Teaching salaried officer. He shall be appointed by the
and Research,

Board of Post-Graduate Teaching and
Research in accordance with the Regulations

and his emoluments and conditions of service

. shall be determined by such Regulations. He
shall exercise such powers and perform such
duties as may be prescnbed by the Statutes
and Regulations.”.

- 10. © -In the principal Act, in séction 14 after clause (ii), the following

clause shall be inserted, namely:--

“(ua) The Board of Post-Graduate Teaching and Research.”.

1. In the prmmpal Act, in section 15, in sub-section (1), -
(1) under the heading “Class-I Ex-Officio Members”,--

(a) in paragraph (A), after item (Ill) the followmg item shall be
msened, namely - -

“(ma) Thc Dircctor of the Board of Post-Gmiuate Teaching
- and Research,” :

(b) in pamgraph (B), after item (jii), the following item shall be
added, namely:—- . _

33.5
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of new
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"“(iv) The Adviser, Ayurved, Ministry of Health and Famlly
 Welfare, Gnvemment of Indja.”;:

(2) undcr the heading “Cla.s‘s-II Ordmary Members o

.' (a) in paragraph (A),--

(1) in item (i), for the word “five”, the word “four" shatl be
substltuted

i) after item (i), the fonowing item shall be inserted,
" namely:-- _

“(ia) One member to be elected by teachers of the Board
of Post-Graduate Teaching and Research, excluding the
Dean and Heads of Departments, from amongst
themselves in the manner prescribed by the Statutes™

() in paragraph (B),-

)  for item (ii), the following item shall be substituted,
namely:-- :

~ *"(ji) two shall be the persons recomm¢nded by the

: Ministry of Health and Family Welfare,
Department of Indian System of Medxmne and
Homocopathy, Government of India.”. =

Amendwment 12, In .t:hc:pﬂnc'ipal Act,in secnon 18, -
of section 18 ' ' - ‘ '

CofGuj dbef i
';9251"" 0.__ . (1) in sub-section {1),-- .

(a) aﬁer the wor&; “the acts of the Syndicate”, the words “and

. of the Board of Post-Graduate Teachmg and Rcsgarch” shall
be mserted, e y ,

(b) for the words * the Statutcs and the 0rdmanccs” the words
“the: States, Ordinances . and Regulations” shall be
substituted,;

st e TR S R '_'-:_1'!:"'-_‘.“.. SRS SN
(2) in sub section (2), --

(a) 1n sub—clause (vn), for the words 5t_he @tﬂman,ce” the words
“the Ordmancc or the Regulanon shall be substltuted
(b) in clause (xl), for the we;ds “the Statutes and Ordinances”,
the words “the qtatum Ordinances and chulanons” shall
C S b&-&l.lbﬁhﬂktﬁd- e SR AP =
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13... Inthe principal Act, in section-19, in sub-section (1), --

(1) for clause (iia), the following clauses shall be substituted,
namely:-- '

“(iia) the Adviser, Ayurved, Department of Indian System of
Medicine ang Homoeopathy, Ministry of Health and
Family Welfare of the Govemment of India or an
officer of that Department nominated by him,

Gib) the Director of the Board of Post-Graduate Teaching
and Research,”; . A

(2) after clause (i\}), the following clause shall be inserted,
namely, -- :

“(iva) one member who is a teacher of the Board of Post-
Graduate Teaching and Research, elected to the Senate
under section 15(1) Class I Ordinary Members
A(ia},™;

3) in clause (vi), for the words “three members”, the words
“two members” shall be substituted.

14, In the principal Act, in section 20, in sub-section (1),—
(1) in clause (iv), the foilowing' shall be added at the end, namely:--
“other than the fund .in the form of grant given by the

Government of India for, the purpose of Post-Graduate Teaching
and Research”; o - |

33-7

Amendmeni of
section 1% of -
Guj. 40 of
1968,

Amendment
of section 20
of Guj. 40 of
1965.

(2) in clause (xii), after the words “museums and hostels”, the

- . words “other than those of the Board of Post-Graduate
_ .. Teaching and Research” shall be inserted;

(3) in clause (xiv), after the words ‘recognised institution and
hostels™, the words “not being recognised institution and hostels

+ of the Board of Post-Graduate Teaching-and Research” shall be
inserted; - SR

.- (#)in clause (xvi), after-the words-*of the University”, the words
.- “other:than:those of the Board of Post-Graduate Teaching and
-+ - -Research” shall be inserted; e

- (5)in‘clanse (xx),for. the words and brackets “the officers (other
wna than-the Chanceliar and the Vice-Chancellor), teachers and
servanis of the. University”, the words-and brackets “the officers

(other than the Chancellor, Vice-Chancellor and the Director of
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the Board of Post-Graduate Teaching and Research), teachers
and servants of the University other than those of the sald
Board” shal be substituted;

- {6) in clause (xxi), after the words “recognised institution”, the
-words “not being recognised institution of the Board of
Post-Graduate Teaching and Research” shall be inserted,

(7) in clause (xxii), the words “other than those of the Board of
Post-Graduate Teaching and Research” shall be added at the
end; .

_ (8) in clause (xxiii), the words “not being recognised institutions of
the Board of the Post-Graduate Teaching and Rmeamh” shall be
added at the end

(9} in clause (xxiv), the words “other than those of the Board of the
- Post-Graduate Teaching and Research” shall be added at the
end .

(10) in clause (xxvii), for the words “ the University examinations

~ and other tests”, the words “all exarninations and other tests held

by the University other than those held by the Board of the
Post-Graduate Teaching and Research” shall be substituted.

15.  In the principal Act, after sectlon 20, the following sections shall be
inserted, namely : -~

‘Board of 20A. (1) The Board of Post-Graduate Teaching and

Post-Graduate all. . : s .

Teaching and Research shall consist of the following members, namely :

Research, .
i) the Vlce-Chancellor,

(i) tim:e members to be nominated by the Department of
Indian System of Medicine and - Homoeopathy,
Ministry of Health and Famﬂy Welfare, Govemment
of Indla,

(i) . four members ‘to be nonnnatcd by the Stawe
Govemment, -

(iv)  one member to be nominated by the Syndicate from
- amohgst its- membefs who-are the teachers of the
Board of Post-Graduate Teaching and Research,

(v}, - one member to be nommatedbythe Syndicate from
. amongst its membeis who -ere’ the teachers
Ppossessing post-graduate qualifications;™
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(vi) the Director of the Board of Post-Graduate Teaching
. and Rcsearch .

(vii) the Dean of Post-Graduate Teachm g and Research,
(vm) the Registra.r

2) The term of the mcmbcrs of the Board of Post Graduatc'

Teaching and Research shall be three yeam

- 20B. Subject to such condmons as may be prescribed by or
under the provisions of this Act, the Board of Post-
Graduate - Teaching and Research shall exercise the
following powers and perform the following duties,
namely, -- -

_ ()

- institutes of research or specialised studies and

(i)

(i)

(iv)
(v)

to manage the Insntute of Post-Graduate
Teaching and Research Departments, other

laboratories and hostels of Post-Graduate
Teaching and Reseatch,

subject to the supervision of the Senate, to
administer the fund in the form of grant given by
the Government of India for the purpose of Post-
Graduate teaching and research, _

to supervise and control the admission, conduct
and discipline of the students of -post-graduate
studies and to supervise and control their

residence  and to make amangements for

promoting their health and general welfare,

to appoint Heads of the Departments of Post-
Graduate Teaching and Rescarch,

save as otherwise provided by this Act or the
Statutes, to appoint on the recommendation of a
committee of selection, if any, as required by this

Act or Statutes, teachers for post-graduate

teaching, visiting ' professors, employees of

 paramedical-services, and technical staff of the

vi)

{vii)
(viit)

(ix)

Jaboratories managed by the Board, to define

their duties and conditions :of service and to
provide for the filling up of temporary vacancies
in their posts,
tomcogmzeamemberofthestaffofrecogmwd
institution as a teacher and to thhdraw such
recognition,

to:lay down courses of post-graduate studies,

to amrange for co-ordination of studies and
teaching in the Institute of the Posi-Graduate

institutions, .

to hold and conduct post-graduate examinations,

33-9

Powers and
duties of
Board of Post-
Graduoate
Teaching and
Research.

Teaching and Research and in recognized
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(x) to lay down conditions on which students shall
be admitted to post-graduate examinations,

(xi) to grant excmptlon to students from approved
courses of studies in the recognised institutions
for qualifying for post-graduate. degrees, post-
graduate  diplomas and other academic
distinctions,

(xii) to appoint examiners, to fix their remuneration

and to arrange for the conduct of and for
publishing the Tresults of post-graduate
examinations and tests,

(xiii) - to make, amend and cancel Regulations,

(xiv) to exercise such other powers and perform such
other duties as may be confetred or imposed on it
by or under this Act, _

(xv) to delegate such of its powers to the Director of

‘ ‘Board of Post-Graduate Teaching and Research,
the Dean or a Committee appointed by it as it

may deem fit.”.
Amendment 16, = In the prmclpal Act, in secmm 25 --
of section25
;;g“i-'“’of (1) in sub—sectlons (2) and (3), after the 'word “Syndicate”, the
) . words.“‘or the Board of Post- Graduale Teachmg and Research”
shall be inserted; S

{2) in’ sub- section (4). aﬁer the words “the Syndicate” wherever -
they occur “or, as the case may be, the Board of Post-Graduate
' _Teachmg and Research” shall be inserted”;

- (3) in sub-scctlon (5), aﬂer the. words “the Syndicate”, wherever

they occulr, the words “or the Board of Post- Graduate Teaching
and Research” shaB be inseried.

Amendmentof 17. n th‘e bﬁnci;ial Act,in section 26 »in sub-sectidn‘ (1), —

section 26 of )

Guj. 40 of - (D) in clause (kJ, aftér the words “of the University”, the w=

1965. 7 “gther than those of the’ Board of Post-Graduate Teaclnng_;: e.nd
Reseamh” sh&ﬁtbe added e

R (2) in cl'auses (m), (0) and ®, aftcr the words “ recognised

. mshtut:ons” ‘the words.“not being recognised institutions of the
~ Board of Post -Graduate Teachmg and Research” shall be
inserted.

Insertionof 18,  Inthe principal Act, after sectzm26 the foilnwmg sections shall be
new sections  jngerted, namely 1

26A and 268 . .
inGuj. 40 of  “Regulations, 26A. (1) Sub]ect to the prowsnons of this Act and the
1965. . theirmuking  Statutes, the Board of Post-Graduate Teachmg and Research

nd seope. may frame Regulations o "}n’d“lds ‘for aft'or auy of the
_ followmg matters namcly,\ o

G- L
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(@) the adrmssion of smdents to post—g;raduatc study and
7 research; -

(b) the courses of study to be lald down for all post-
: graduate degrees, dlplomas and certificates;

(©) the conditions under Wthh students shall be
admitted to the courses of post-graduate studies for
post-graduate degrees, diplomas and other academic
distinctions and to the examinations of the Board of
Post-Graduate Teaching and Research;

' (d)--the recognition and inspection of hostels of the
Board of Post-Graduate Teaching and Research;
(e) the conduct and dlsclplme of post-graduate students
and conditions of ﬂlelr residence;

() the number, quallﬁcanons and conditions of
appointment of Lhe post- graduate teachers;

(g) the fees to be charged for courses of instruction in or
-by .or on behalf of.the University given by post-
gradugte: teachers;. for tutorial and supplementary

~ ipstruction .giyen by-or. on-hebalf of the Poard of
. Post-Graduate - Teaching - and Resezrchi, upen
admission into the University and for continuance
“therein, for admission to the examinations, degrees

~ and diplomas of post-graduate studies and for other
purposes of like nature;

(h) the conditions of appointment and the duties of
examiners for post-graduate examinations;

(i) the conduct of post-graduate examinations;
~(j) the duties and powers of the Board of University
Teaching, the Scientific Advisory Committee and

Committees appointed by the Board of Post-
Graduate'l‘eachmg and Research;.

(k) the powers and duties of the Director ‘of Board of
Post-Graduate Teaching and Research, Heads of
Depattments, employees of para-medical sexvicas
" and technical staff of laboratories maintained by the
Board of Post-Graduate Teaching and Research;

() the discipline to be enforced in regard to the post-
- graduate students in so far as they come within the
" jurisdiction of the University for purposes of post-
graduate study and examinations;

(m)the rules to be observed and enfoxted by mcogmsed
institutions in respect of transfer of students;

(n) the registers of students to be kept by the Board of

Post-Graduate Teaching and Research and
gmsedmst:tunons, .
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(0) the fees (if miy ) to be paid for entry or retention of

a name on any register kept by the Board of Post-
Graduate Teachmg and Research or mcogmsed
mst:tutwns,

(p) the mspechoﬁ of recogmscd institutions and the
reports, returns and other information to be furnished
by such recognised mstlmtwns,

(g) the duties of post-graduate teachers;

(r)y genetally, all matters which by this Act or by the .

- Statutes may be provided for by the Regulations and
all matters for which provision is, in the opinion of
the Board of Post-Gradua_té_Teac;hing and Research,
necessary for the exercise of the powers conferred,

- or the performance of the duties imposed on the
Board by this Act or the Stamtcs

(2) All Regulatlons made by the Board of Post-Graduatﬁ
- Teaching and Research shall, except as otherwise
sprovided ‘by this Act; have éffect from such date as it

~ may direct; but every Regulation 56 made shall be laid

> onthe table of the Senate as soon a5 may be, and shall
be copsidered by the Senate at its next meeting. The

. Senate shall have power, by- a ‘Ytesolution passed by a

~ majority-'of not 1¢8s than two-thitds of the members
present at such meeting, to cancel or refer for
reconsideration biit not to amend any such Regulation:

Prov;dsd that a Regulat:lon, wluch mvolves‘

éxpendmxre from the Univessity fund, shall not be
effec’tive, until itis approved by the Syndicate.

(3) The Vice-Chancellor shall, on the applicafion of not
less one-third of the members of the Senate, suspend
the operation of any such Régulation until the Senate

: has considered it as pfovnded in sub-sect:on 2).

Ruks. 26B. (1) Any authomy of the lfmvermty specified in clauses (iii)
and (iv) or declared under clause (v) of section 14 and any
other Board of the University may, subject to the approval

of the Syndicate, make Rules consistent with this Act, the

Statutes. Ordinances and Reguiations providing for all
matters solely conceming such authority or Board.

(2) All Rulcs miade by any authority or Board shall have effect
from such date as the authonty or the Board makmg the
Rules may direct:

Provided that a nule which involves expenditure fom
the University fund shall not be cffectwe until it is approved
by the Syndicate.”.

[PART IV
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19. In thc'pn'ncipal Act, in section 29, - Amendment

) of section 29
(1) in sub-section (1), after the words “The Syndicate shall have the of Guj. 40 of

power”, the words “after consultation with the Board of Post. 1965.
Graduate Teaching and Research” shall be inserted;

(2) in sub-section (4), for the words “the Syndicate shall grant or
refuse”, the words “the Syndicate shall, after obtaining the
opinion of the Board of Post-Graduate Teaching and Research,
grant or refuse” shall be substituted.

20.  Inthe principal Act, in section 30,~- Amendment of
(1) in sub-section (1),-- o section 30 of
: - ' ' Guj. 40 of 1965.
(a) after the words “The Syndicate shall have the power”, the
words “after consultation with the Boatd of Post-Graduate
Teaching and Research” shail be inserted:;

- (b) after the words “in the Ayurvedic System of Medicine”, the
words “approved by the Board of Post-Graduate Teaching
and Researc 1" shall be inserted;

(2) in sub-section (4), for the words “the Syndicate shall grant or
refuse”, the words “the Syndicate shall, after obtaining the
opinion of the Board of Post-Graduate Teaching and Research,
grant or refuse” shall be substituted. -

21 In the principal Act, in section 33, in sub-section (5), after the words Amendment of

“to be necessary”, the words “and after consulting the Board of Post- m;‘;’;“m"l'
Graduate Teaching and Research” shall be inserted. | '

22.  Inthe principal Act, in soction 34, in sub-section (3), after the words :fmme;:
‘to be necessary”, the words “and after consulting the Board of Post-

of Guj. 40 of
Graduate Teaching and Research” shall be inserted. ' 192;.“

23.  Inthe principal Act, in section 35, in sub-section (3), for the words Amendment
“the Statutes and Ordinances”, the words “the Statutes, Ordinances and g*ﬂiﬁ:}ﬁ
Regulations” shall be substisted. 19;;;,“' “
24.  In the principal Act, in section 37, the words “or, as the case may :fm"m;’;
be, Regulations™ shall be added at the end. ostl ";:"o of
25.  In the principal Act, in section 40, in sub-section (1),-- Amendment
of section 40

o of Guj. 40 of
(1) for the words “the Syndicate and of the Senate”, the words “the 1965,

Syndicate, or, as the case may be, the Board of Post-Graduate
Teaching and Research and the Senate” shall be substituted;
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(2) for the words “in the opinion of the Syndicate and the Senate”,
the words “in the opinion of the Syndicate, or, as the case may
be, of the Board of Post-Graduate Teaching and Research and
the Senate” shall be substituted. : _

Apendment 36, In the principal Act, in section 42, after sub-section (3), the

of section 42 . .

of Guj. 40 of following sub-section shall be added, namely : -

1968, ' :

' ' “(4) Any grant given by the Govemnment of India for the purpose of
Post-Graduate Teaching and Research shall be applied for -
meeting—

(a} expenses incurred for that purpose; and

(b) expenses incurred by the Board of Post-Graduate Teaching
and Research in exercise of its powers and performance of
its duties under section 20B.”. -

Insertionof 27, Inthe principal Act, after section 61, the following section shall be

6“;;”:;;,‘";0 added, namely:-- _ ,

of1965.  “Repealof 62. On the commencement of the Gujarat Ayurved
certain University (Amendment) Act, 2003, — .
?}m:: (iy  the Standing Managing Commitiee shall be known as

the Board of Post-Graduate Teaching and Research,
and _ :

(i)  the Statute 180 and the Ordinances 148 to 157 and
any other Statutes or Ordinances relating to the said
committee shall stand repealed.”.
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